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Canteen Stafl ia M n e e

Sill. Shri S. IL Banerjee: Will the 
Minister of Defence be pleued to 
ctate:

(a) whether there ia a propoaal to 
bring the canteen atafl working In 
Afferent canteen* in the daftnce

imtanhtions at par with otter civilian 
employees in ’regard to wages and 
other service conditions; and

<b) if so, when a decision is likely 
to be taken?

The Deputy Minister ef Defuoe 
(Shri Baxhonunatth): (a) Yes.

(b) The question is under consi­
deration of the Government. It ia 
not possible to indicate a time limit. 
The final decision will, however, be 
taken aa quickly as possible.
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China Clay deposits in Neiveli
2113. Shri Elayapernmal: Will the 

Minister of Steel. Mines and Fuel be
pleased to state:

(a) whether it is a fact that large 
quantities of China-clay deposits have 
been found in the lignite project area 
at Neiveli;

(b) if so, whether Government have 
taken any steps for its utilisation; and

(c) if not, the reasons therefor?
The Minister of Steel, Rtam and 

Fnel (Sardar Swann Singh): (a)
Yes. These deposits occur immediate­
ly above the lignite seam and as 
part ot the overburden.

fb) The clay has to be freed ef sand 
and other gritty matter before it can 
be placed on the market A scheme 
for a clay washing plant baa accord- 
tagly been intfuded tt Afe fatatgrated 
Neiveli Lignite Projeefc &M 1raiib£fe



«797 Written Annfe'n *0 T *C M «B «t W81 ' Written A «w m  675*

*i»y jj, expected to bt available to­
wards the end of 1M0 and it will meet 
the demand of local Ceramic indua- 
tries, among others.

(c) Does not arise.
Confirmation of Class IV Employees

1114. Shri Bafkrfshaa Wasnik: Will 
the Minister of Home Affairs be pleas­
ed to state:

(a) whether there are any Class IV 
employees of the Central Government 
who have not been made permanent 
even after they have put in ten years 
of service or more;

(b) if so, whether a statement show­
ing their number, Ministry-wise will 
be laid on the Table; and

(c) the mam reasons for not mak­
ing them permanent*

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):
(a) to (c) The information ig being 
collected and will be laid on the 
Table of the House in due course.

Foreign Investment in India

2115. Shri Kodiyan: Will the Minis­
ter of Finance be pleased to state:

(a) the names of foreign firms 
whose applications have been approv­
ed by the Government of India m the 
year 1956-57 for starting business in 
India;

(b) the total amount of foreign capi­
tal invested by these foreign firms; 
and

(c) the terms, if any under which 
the said firms have been allowed to 
■tart business in India?

The Minister of Finance (Shri T. T. 
Krtahnamsrhart): (a) to (c). The
Information is being collected and a 
statement will be laid on the IfcMe 
of the Lok Sabha.

State BMk ef "*rftrntad
. JS fc..?** wm the Minister
Wlnalttat'be pleased to itkto:

(a) whether it is a fact that the 
State Bank of Hyderabad has large 
amount of bad and doubtful debts;

(b ) if so, the total amount of such 
debts; and

(c) the reasons therefor?
The Minister of Finance (Shri T. T. 

Krlahnamachari); (a) to (c). It has 
been found on the basis of a full 
investigation carried out by Reserve- 
Bank that there are no debts for 
which sufficient provision has not 
been made The audited balance 
sheet of the bank as at the 31st 
December, 1956 does not also show 
any debts considered doubtful or 
bad, which are not fully provided for
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Welfare Homes
2118. Shri Krishna Chandra: WiU 

the Minister of Education and Scienti­
fic Research be pleased to state:

(a) whether the Social Welfare 
Homes at present run by U.P. Gov­
ernment are being transferred to the 
management of the Central Social 
Welfare Board or to that of the Gov­
ernment of India;

(b) whether the future set up of 
their management has been finalised; 
and

(c) if so, (he details thereof?
te e  MtttsWr of State to 6u> Ifa te- 

tty *  Ktffceatlon ahd Beiaottfc *• - 
eaareh (Dr. K. L. SkrtaMll): (a) Ho,
Sir




